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(iii) ComMmITTEE ON PuBLIC UNDER-
TAKINGS

SHRI BANSI LAL (Bhiwani): 1
beg to move:

*“That the members of this House
do proceed to elect in the manner
required by sub-rule (1) of Rule
3128 of the Rules of Procedure and
Conduct of Business in Lok Sabha,
fifteen members from among them-
selves t0 serve as members of the
Committee on Public Undertakings
for the term beginning on the Ist
May, 1981 and ending on the 30th
April, 1982.%

MR. DEPUTY-SPEAKER: Tha
question is:

“That the members of this House
do proceed to elect in the manner
required by sub-rule (1} of Rule
312B of the Rules of Procedure and
Conduct of Business in Lok Sabha,
fifteen members from among them-
selves to serve as members of the
Committee on Public Undertakings
for the term beginning on the Ist
May, 1981 and ending on the 30th
April, 1982,

The motion was adopted.

SHRI BANSI LAL: 1 beg to move:

*That this House do recommend
to Rajva Sabhu that pajya Sabha
do ggree to nominate seven mem-
bors {from Raiva Sabha to associate
with the Cocmmittee on  Public
underialkings of the IHcouse for the
term lheg'nnirg on the 1st Way. 1981
and ending eu the G0th May, 1982,
ard do communicale to this House
the names of the members so nomi-
nated by Rajva Satha™

MR. DEPUTY-SPEAKER: The
question is:

“That this House do recommend
to Rajya Sabha that Rajya Sabha
do agree to nominate seven mem-
berg from Rajya Sabha to associate
with the Committee on Public
undertakings of the House for the
term beginning on the 1st May, 1981
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and ending pn the 30th April, 1982,
and do tommunicate go this House
the names of the members so nomi-
nated by Rajya Sabha.”

The motion was adopted.

{(iv) CoMMITTEE oON WELFARE OF
ScHEDULED CASTES AND SCHEDULED
TRIBES

SHRI R. R. BHOLE (Bombay South

Central): Sir, I beg to move:

“That the members of this House
do procead to elect in the manner
required by sub-rule (1} of Rule

33!B cof the Rules of Procedure and

Conduct of Business in Lok Sabha,
twenty memberg from among them-
selves {0 serve as members of the
Committep on the Welfare of Sche-
duled Castegs ang Scheduled Tribes
of the House for the term beginning
on the 1st May, 1981 ana ending on
the 30th April, 1982."

MR. DEPUTY-SPEAKER: The

question is:

"“"That the members of this House
do proceed to eleet in the manner
required by sub-rule (1) of Rule
312B of the Rules of Procedure and
Conduct of Business in Lok Sabha,
filteen members from among them-
selves {0 serve as members of the
Commiltee on the Welfare af Sche-
duled Castes ang Scheduled Tribes
for the term beginning on the 1st
May 1981 and ending on the 30th
April, 19827

The motion pas adopted.

SHEREI R. R. BHOLE: Sir, I beg to

move:

“That this House do recommend
to Rajva Sabha that Rajya Sabha
do agree to nominate ten mem-
bers {from Rajya Sabha to assaciate
with the Commitiee on the Welfare
of Scheduled Castes and Scheduled
Tribes of the House for the lerm
heginning on the 1st May, 1981 and
ending on the 30th April, 1982, and
do communicate to this House the
names of the members s0 nominated
by Rajya Sabha"



